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MR. DEPUTY-SPEAKER: The
Question is: - el
“That leave be granied to intro-

duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
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CONSTITUTION  (AMENDMENT)
BILL*

{Amendment of articles 852, 856 etec.)

SHRI HARI VISHNU XKAMATH
(Hoshangabad): I beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

MR. DEPUTY-SPEAKER: The
question is;

“That leave be granted to intro-
duce a Bill further t{o amend the
Constitution of India.”

The motion was adopted.

SHRI HARI VISHNU KAMATH:
I introduce the Bill.

1537 hrs.

CONSTITUTION (AMENDMENT)
BILL~—contd.

(Amendment of article 51) by Shri
Hari Vishnu Kamath

MR. DEPUTY-SPEAKER: We
now take up further consideration of
the following motion:

“That the Bill further to amend
the Constitution of Tndia, be taken
into consideration.”

st v ¥y (dwx) AT
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# Wl wrere gqrgw W, fadid
T fawr &7 oemw faean ¢, qur &
wrEaT § ¢ 9g Qo faw §, fored
¥ 7 %vw gl m oW, afer @@
gfar w7 S @)

greaty Y, 39 fom ogdr wEr
s ‘mee s qgt Wi
¥ 97 & miw ge T Foreed @b
Ify ag wgw dwfas &, o€l wew
T & fratn § age zo agaw fRar
a1, gafae Jw foied § 97 § @—
“HETNY, qg SqETRy, 95 fava 4@ A
FATE FLTSA FT OF wET ¥ T H WRAGT
g9, 3aX favg g@ § wew aw wow
uiTa & € ¥ WAy, s afy da fauy
47 g @1 99 F GwT FIT 9 9AET
s T g1 arem & 7 el mreede
¥ wgr—"afk drww faer g7 g
a1 39 § ®) ar wew gom, ag av &
a7 aaeT ggar, afew afs SNar
forer 7 &r, @Y & F@em wwar g fF
IE AT FHY, TUT T AT T F
W& FT XA g 17 I ¥ wEgA w
arad a—afs e fava g8 gar ar
¥ FT qEOEIW EY ATQAT, WIAAT
F9 9 W, gegar, depla, guT
fafaerisivr—aa ¥1 @@ @
FAT W 99 F A% W OFT 94
o %7 awar &1 fAto s 9 oo

TITEqe WEREW, WTH aW ¥«
quear ag & fv g fam, o g
&< T &, 9% WiAq %) ¥ar & fog aw
@ 3, *fv w1 wq A W aEe
FE 7 AT WY FAAT AT W T )
adr fogfy # oo o qrt favr & &nr
TF Strg 45 HL T weA-weAt 9 I
gl @Ndd, a9 oF WAE aifw a9
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" wf gy &, afe Ay wrfi WY A
& &Y qr aed dwew ez (wgrEnT
awrR) w1 Foior s g 4 afk
- Feft ao8 AT B g WK, @Y T X
© fg qr widge wirad w1 faatr
FT ¥ IX FT T FEGNT AT
zr

IqreqsA WAIY, WA THT AT AT
2 v fir g ¥ T 9T Hifgedt faax
Fear Tfgd 1 Wi Tw T A A=
% fF oo ¥ v 3w faw & fag aga
T8 Fr frar & | €@ fawfad § 0w
qFT a& gear B—aw€ FEYWA
wox qrfipariiz’ | I8 #€qT FT ATEH A
gwas” wifegar ¥ gfar & s
150 Ui & ofewrs fodaefes a3
| w6 WX TEA IT AWCl ¥ Agt
9T HIST & T FeE-HE AN dA1T
fioar, forg % g wredee 9T F@r =M
gé 1 Fra a@ ¥ R 9 W v
JFAHT ®Y qATT ARG, T F A H
faarefamet & T oF Sfam w5
fagtor fear war W s gF A
et T g AW g W IW W
[Wrerk T FT e W1 T § ) A
FA4, wifa@r "€ &wer & §5’<
[gy qrdr Areafaswi ¥ AR aga
/T Avw 7 sEw WAk fear &
Iv wiedgge ot g ¥ &=
et # owar & wfafafedi ¥ 95 w57
qg fear 3, T@ N aga & sumEr
d@ifgaat ¥ w7 g7 ® fawe w0
¥m Wk wre 3g wfmarie 7z @
et § mx wredw wfwarie ag
Favag st & s aed 1 0% s
qA@E 9 Iw F g fawe-
Fawrel g1, O ag o aga a9 Ay gen
W g gfrar w oF v e e
Z 1 wga vl A su % fag g
warer difeng aff § W wra @
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% Gur Ueg § Y ¥ % forg waw Ty
wT, gffmafer & we ghmr « oen
faat avar & + aw g wfearie &
?\TW # yay § av ag foer o

W fas: iy story SRy
FErCHfeart § TgET FTRAA

ag 97 gATT AET §, qg Y A
Siw &, ag 19 ¥ & QU & awar §
T ag WA w7 T awar & 9T wrew
& % gwar § AT Wi § 7@ oAy
T @war & ) gafeg § agi wow fray
¥ wfter &€ i & 59 # aada w3
i grwr & gw Wi % @
¥ T 9 ¥ A - wify & fag fray
A AT FF a6 ¥ gC & WK a%
gfrar & fedy o & 7 ey &
aH G¥ A wrE T § a1 awd
N gr  FiEEeE TS g W
I ¥ WX OF aed FEIZgUA AT
T AT oF Fo¥ W hERw qAAde
%1 #ix @ s ) wAT dar g
a1 & wwan g fr fegeam ® f oY
Ffer ark frex § oF Gar fovrd @M
1< fawx #Y gw gz @ar @ fr wfe-
qfr @ fggeara & fawr wife & fag
T s g EARF@ET &
anaar g fe ow & ufus vyeor stewr
Fasm A grarar § 1 za ghe &
ATHAT §EEQ 58 AN &1 3@ | g
oY IuTeAE wER & ¥ acE w1 gwE
que qifeariedr oyifaens & Saaia
w ¥ § uic &E smgl a7 m § AT
¥ 97 & o @ g W o wqwa
o g 6 gF Wy sufr ga oo &
T g3 X W@ & ) o Tw o
7T IIT Ay § NfipT o faw qar
QIQAT N 4% aoq arcafasar f w3
W 1 ofeena # aw Wy @St oY,
oY ag g ¥or & " 9 Afew ag
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T 7 Tg T Arerfiwar v vk o frvw & oyf ¥ wd wlw s

fegern, orfrenw o1 ey W @
ewyt ¥ Wz war ) vefed & s
[T ¥ qF ATAT FEAT fF W F WL
# wgn & SN ¥ A A e gw
Y TF TG Y Ay ¥ TG AT A
& iaTEE W ¥ i § 9
& s waddE & Wt snfte e fs
ag T & T H oF FAE 997 AT qw Y
g FAE ¥ o Afew gy fowr A
TG T ¥TG NUTH WAR LA wiwY |
TR TN AN e §, F My ArAT %
wTTor grre g1 o€ § | IW FY T EA
¥ J¢ aF qawT T

fray = o & aevr Wav Ay,
@ & =gt qT o ol £F ¥ v o
qfiems®t 2ai & st ¥ wa¥ qor fn
wr w9 fgema & § 7 OAY w,
“ofr, g’ 1 & g s fe wr
® & feArerT 1Y § AR SR wav
5 wra e Rremen it at & sy
am ¥ A § 5 frgram S oy &
ag wra wuf §, ag W aron i
o ¥ oei § i fegeara & @
mgE g A aY § 1 F s oo A
wff =Y § afew Wy Ay 100 W,
50 Ard ¥ N w77 L1 urT §, IW Wy
AN R ey g s &
wafre Wi fggeam ®Y wwtedA
s o3 it ofredt ot ¥ WY
AT FEA-WE T T W q@qA
o A ww @ § A W g
ot Tz Wi wifoer T
qrrer G wreat & frior ® ar gy
§ 1 @ weat ¥ Ty ¥ faew § wfRr
gt 4 wwdly § 1 waferg wor & qw &
o ¥w &7 fr AT K s w7 aear
fearray $nm % afy v & we mfwr

mRr e DM e

wefty i, e Thi—

a7 wwwwer fawr § 1 ag famr smg
dy T ae YW fsar wr &1
YT BT 09 Ay =few w1 og fosr
YL FR WA R AT FEAC
=T |

# o ¥ fee wfte Fav
fir fawr wfer & faeg g9 3w & NYE
Y g1 gwar & W ag fawr 9w fowm &
TF w07 oW § | TOHT uw fawr &Y
TqT wF, yfgwar &1 afewm ¥ o
afx w1 wm =mfer o, Sfagee o
AT & AT F1E Aot a1y T@ar g
@ gEn AN & fag @y %
§ax w =g

o weXi ¥ gy & ourenw wERw
Y gEE A § 6 ek g ey
w7 wya< fa@w

wto TrwY fag  (wwregR)
Iursaw wgEd, wy faw fadas 9%
T ¥ wat ww oft § g o% Yfgriew
fadas § W< g ox Yapler =t
ST AT Y wAT W 1 Wy
% fowr ST T o frar & gan
W< frdw e o & A ag T
7T § fe fewr o Tavy oY oo %
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sad X agT go wgr T & | g qAgw
¥ uez #r g wTE F—

wAAY s fereer criafy )

qR gt & wreeT fgrgeaTT gy

fares T o are & fag o gt
gl & areAy ¥ wEr aur g—

WAXE AT ATHEATS A A 1

STIEEATS AT, WITATS ey i

gardy deEfr § oY o2 gl WY
a¥ wmgt ¥ gy aferT frut T g,
FTAL 14 gav § famaey fsqr mar &1
ady wTon & v g agt ey a4
Ay ot sy BN wrew A=
wra # fady & € anifirr dia ¥ vl
& fagra w1 9= guT | ot wreaad
g wgt & faer s & fix W
¥ | SemT AENT, XA AT T oo
o Tyt fagra g weaw A E o
w21 wrar & Fr ag oF g fegra
& TR gET TTAW ATEw ¥ iy o
& Igor 5 | g W@ T A Y
Al & & ux smagfon s,
Fferww wrafeafae ¥ 1 IgR W
&

“Natiopaligm is not the highest
concept; the highest concept Is
world community.” .

arard farer Wik o Rl oY &
firs §, wg “om v’ vy €1 R

ot g€ fis wd fader vt & dgwr
g & ‘o wma’ wr Sqew fiew
%7 | 3y wrehiw qoa S e
off wfe ¥ ft “wrefere me wIaR
Y dfaem sRT Al vt R e
EAx W SR & wel § faew we-
wrw forr ¥ oY @ o7 Y W€ e
¢, 3T @ g wer ff wfgg | e
dfer TR BE AN @WH
HEF N1 Aot W & wEv °v :

“T have no doubt in my mind that
world federation mtst and will

come for there is no other remedy
for the world’s sickness.”

FEE W X foradT ard s Iy
Ay T A 7w gug T § ) faew
fegara xw i A wRT & ¢

“,...it seems indubitable that
sclentific man cannot long survive
unlesg all the major weapons of war
and all the means of mass destruc-
t{ion are in the hands of a single
authority which, in consequence of
its monopoly, would have irresigti=
ble power, and, if challenged to
war, could wipe out any rebellon
within a few days without much
damage except to the rebels, This,
it geems plain, ig un absolutely in-
dispensable condition of the coen-
tinued existence of a world possess-
ed of scientific skill.”

Y off o gAfamy vy wwd §
fwr ag vy Fgi T Sw § ) g
Pz #T A 7 K ST TN T-—

“l am neither an Athenian nor a
Greek hut a citizen of the world.”

¥frT wm ot www § wan fae
gaTT afen 1 were & Y &

“Phe world ig my country; the
tuman race is my race; the spirit
of man I8 my God ang the future
of man is my Keaven. ¥
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o Zraady #r ara Wy w9k ¥ W
g awx ¥ fip avdew, Tradt 9w -
o ¥, g2 ¥ | A e o
Y & wrr AdY g wey §) oo ww
wATge wfgar & favg govwTe #y wewn
Y oY ) ag TaeT ool A ¥ ) e T &
N Yt Y, eauTaimat &Y dfir & s
W | Hfr e dwfaas o) T &
feda fafive ¥ ST wgr 4r:

“Hon. members may say, that
this is elevating the United Nations,
or whatever may be the authority,
into something like world govern-
ment; be it so, it is none the worse

for that. In the long run, this is
the only way out for mankind.”

ozl & 9 fawr axER A qrI Ty
fam & 9w guw) a9 A% 9y §)
s aed qifaariie gwwY § Fgrar:

“T would like to see a world
government grow out of the UN,
‘What stéod in the way was not only
©ld prejlidices @nd old Joyalties but
above mnll fear.”

" wlY gy ¥ o Oew ¥ CPave-wa”
w wEwEar &7 @ R g
e A FET a7 awar § v favy www
%Y wrwwar fafaare ¢ gn wiofas
qUAGT AF § R A wpr d
wax wvar faw gz v @ 9y gy
i ¥ o Arfadt § |EAT 93AT)
faew gz a1 ok § foer o7 ™M ) SRR
frwm e ¥ w9 AT WY § @Y ag
gmas § fe fam aaR Y wor
&Y 7 gy afex saw arsafasar st @
= oy | W g e & faeg @
5% T FeAT wgy | AfwT dw iR &
Ty gRT faser g afgd qudY &,
o fawr 31 gat Wt ¥ wEr o
o wg a1 awar & OF gEnt 3w whe
Gwafaes § Auafasw @ g &

“Nationalistry is a ging of triba-
lism,”
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g ot sfmEw & xw wAdwT A,

€ TEAT § WrTRT w8 syt o
& ? wa fraar S e foar &
a7 frdY sy fagrer & Y e &1
gafog smrew § fe x| UsgEre WY
AT TRRAEFAT FATX P AT 0y
gardfmar & fagrat # gfiwe sk
qeafaa €Y) eTFER FT W fagr
grdnafasy g wifux 31 g wow
o § fiF ey & oediaar fasain
Y AT g7 7 IS § W A ¥ wEadd
#* & e faggee & wrsg o Farwt
¥ wow ¥ ady @ W & wefad
g araes ¢ fF ga qmE oF @
AU fagra &7 s Y o |-
=Y Wt & I Y ) W gEifag
TR FTHY T X %g1 ¢ % ag G597
21w SEAT & IAF o T F &Y
& G @A, Ihew g T@ F T
@Y =gl | WM TN 59 TFe &
T, 9% T & Tl 5 oF Fray
qeAT g 1 gEifad qrEe F T
farws dger qAT EY AT S W SERY
s faain #Y €W 9T garey
gt o @ &, frgewmr Wik st wt
& ¢ waTey @R W @ & w@itE
oy U & @iy uA afmsgq vy g9
g ¥ wror v W@ P § wAw
g gt Y fafeas w9 ¥ ag e

& fr gz g

ifrd o a% 98 TS W HOT ST
s @ A e ¥ fad I St
#1 fagrr §, v ¥ fewe frsdar
T gt ¥ gEfey w1 oI g
Wiy saas § e or favr R
) AT gW W) W & wrofas qw
¥ ag ¥ cawer w1 favy 7 §, afew
sfard &1 s gAY fawm R
g} et oY frewr ¥ wrTEAT TR QY
i) Ty 7 e wewar & fag
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e 8, W e & RO
e & | e 4o e e
warar fs ww € uF faer & oF @
arery aficare % orgi st ¥ o et
wezifed §, ot wafy W womh g,
Y gad W ofnar W wwrer ¥
witrear Wt sfear wdr ¥ 5%
wAT % &, wd afaR ow & At 5.
THTL FT A WifaF w¥ g § a8 wurar
g fed s T vy wee A
FEAT § § gar g

g9 @RI ¥ a997 # qF qeasw 9y
ot Tgw aiepe #2240 Y w7
Fea faewy A “qw ") ¥ fpad
99T F oy off | Ffew wg YaT WAT
2 5 uge wivgams qww § oF
Taoredf aft & afes aundart dar &1
oy saTar WA S § 9% S A T G akw
Tl *r gfedl ox &3 gu Ay
<roeiifa & fafge @md & o :F go &
& 9% & WX =Y ¥@ I ¥ ag-awed
+1 fadw #x a9a & forY 81 &R
aZidl § R ¥ gt awa @, 9 9T e
sy # AT F ey g W g
WX § ) 38 59 THTCH SRy w7 G
T @Y §1 EWMT §F W A
Haiar gaTt 7 ¥ g w1y o fava
TTFR AT FAT T Frt ot gfee &
fardra w2k %1 W & gw F B i
g

g TR we o 4 famr Wk
ava § 98 famw g fs ag @
argwAr Y gAET | ag aaRa e
LA T ATAEEAT § | WA KT
¥ geriew UL ¥ gawr miaw w13
¥ fad off =1, afvs IRfey fafe
firem wits e oYl # oy § 1 wrfewer
30 ¥ wgy W

“The State shall in particular
direct its policy towards securing—"
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wfzage ¥ A deme ¥ fay
‘s far, wrezg-aet ey 1 38 fadr
suee W & 1 ag s § fs gk
dfaar & Fadoe qaat & Toer SR
&Y JrEaT @Y ¥ & AT aenre Ty
a1 7 9, AT writ e arel gafr
T faur ¥ @y & fadr sevw Nwnfew
gt
afgara & fdw aaat AT 51
| IFIT § —
The State shall endavour to—
(a) promote
secuflty;”
(b) maintain {just and honour-
able relations between nations;

(c) foster respect for internu-
tional law and treaty obligations in
the dealings of organised peoples,
with one another; and '

inférnationa] peace

(d) encourage settlement of in-
ternational disputes by arbitration.

16.00hrs.

go=g sifaarr #Y ag g I —ww
adt &1 wAw gEew, N wAE 7
TG4 WY Iqaver Sirew & fauw wuw
fadas «Y waw F w@r 3, ag T
Yy fifa-frafor & gey § g o
fawr Wi gw fou fafu-dor s
Hd? o fadgw 9T oiiar & faame
FL 1 T TFTEY fagdgs 7 ATwR
T At R, AV A Faw AL wY &A@
afew famm w7 A7aT TTETT HT AAXTA
grm fF ga¥ frm-aoeTT a9T £) foam
¥ o amdE, o WX W s
sega fvar §

aft gafaaw awTT & ¥ fadaw
w1 @< 7 fey, wgar gaer fady
frar,~frer-gcpre & avi &, ug
WA AN qUHW qA—, A W Ay Fafa
N weifrar wUft fs gy Qv OF
aqrare w1 frdw fear, o wrefiw
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wegfir o fava-arnnr & afefir )
vty fft ot safirr #t g st 7
Frltw & w7 weiw Y e gy

Wy wgd § i ¥ e g WY
Y & faer-aonre wff w wrdalY | ),
Ju% Y Ao s T wo
v | SfraTe & frdvrn aa ¥ =y e
TR SEIfar ITETT w7 NEA & fawr-
TR ¥ fag wAmw aarawr A,
W T T waT wege v ag A
fr wreaed 7, O Sergpre wgETar 8,
faw *r oz vzt foar E)

wiT sy § fe amrn sAar Y
frmr-Frdar A oy avforer xo Wy W
T § | ¥ fog e g o fadaw )
ewTT FT AF §, @ oA ot awnop
Trediat & Tt & e st agat
g g & fr aw g ag®r = ¥ Sty
e} oY el ; gE wow Hgw s O
ST 75T & 1 W A ea=r wwar Y
] o gr0 ¥% fadas ) s sw
¥ FHr weT faeeit

a7 ¥ «€ wra 77 § s far wp
frar & wxifawry # faamdt R &
1% & graa § fr X agw & vfa
T Qg aa e §, Sw T @@
Ayt MTweI EfFma N
faegw 3w, AfF-] Wl A &
o “Afer’ o 3 E—IfeR 7@
srragfer wEF &1 & FrT w19 ar
wrew wragfor 37 faelh afy
wrwa WY Ugary & agwr &, &
gawar § fir saeft arfs et oo fagrer
¥ af) ag=rk &) gt S gy wiR
qfrestd &, fae 1 gardy 9 qom

firor ¥, g ITY T GSAT R

g &1 faator far st g ?
wygr wrav § fis Srerer w3 o7 ¥ oe-
A< T w6 Frmior g | grew & vt
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dw g Ky wir wrn Awe Tw dNw,
whiew, $fuforn g waw s fore g
frew ¥ & U2 v gul & ww
wed §, forw arog wifiar, fagames s
e dal # g emd §, oW tw wt
Y ey & wal % wgar wifiw fe
w Remrferfeew Wifow o fc wix o
RWT wrT dhiw, yfew, dwfw ge we e

W g e wrawrsar & OF
e widee ¥, oy gefrar
*Y, AT fAr-gTRTT T FoqAr FowT-
a1z § 1 grew, 9 Wk w6 & faarr
¥rd oA aw difu ¥ s e
& vl ¥ wa g¥ uw iy we oy
) Tiey won &)

& fafir welv ¥ ag frdza wewr fs
M F g ar 7 &Y, AfwT T W
™ frags & iy & 1 Faw WX
woaw § & | & I9% gmg Few i 5g
zw fadas &7 myar g § )

SHRI P. K. DEO (Kalahandi): Mr.
Deputy-Speaker, Sir, I do not think
any persuasion would be required
to wholly support thig piece of legisla-
tion. It suggesty amendment to the
Directive Principles of the Cbnstitu-
tion and“if we do not have the requi-
site strength today, I beg to move that
this Bill be circulatéd for eliciting
public opifiion by a certain gate, say
by the first day of the next session.

Coming to the merits of the Bill,
would like to say that the advance-
ment of gcience and technology in the
20th century has strunk fhe world and
nationalborder are gradually wither-
ing away. It takes hardly few hours
for a man to girdle the earth in the
space. The globe iy much smaller
than what wag conceived a few years
back.

After gcanning the space, after
landing in the moon und sfter collect-
ing the ddta and photographs from
the varioug = plénets, so far as our
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plmt o:A " sohich wa an urﬂ:
and probadly the mankind sre the
choticest creation of God. To preserve
this human race a8 fthis Dretty
planet should be the endeavour of
every thinking man.

The world Is a beautiful™ fapestry
jnterwoven by various cultures,
peoples of various colours, lingulstic
variations, "and theocratic beliefs~ and
various™Dolitical  persuasions, which
make the world a beautiful whole.
At the same time, the 880e is Whether
we can grasp the nature and dimen-
sions of the emerging threats to our
well being, whether we can create an
integrated global economy, a work-
able world order and whether we can
reorder global priorities so that the
quality of life will imprové ratleér
than deteriorate. Thig is a very dbig
question mark agnd when nations,
more particularly, the big powers, vie
with each other in the arm race, for
the stogk-piling of lethal weapons,
for nuclear intercontinental ballistic
missiles and all dangerous gadgets of
mass annihiliatlon, the future to me
seem; to be very dark. All talks of
SALT or dissarmament, or nuclear
non-proliferation treaty seem to me
just to hoodwink the other people, the
poor nations. There should be some
consistency between the precept and
practice of the big powers,

In this connection, 1 woulg like to
juote from a very eminent author,
Lester R. Brown's book, World With-
sut Borders:

“The nation-state with its sacred
borders brings with it a concept of
territorial diserimination which is
increasingly in conflict with both
the emerging social values of
modern man and the circumstances
in which he finds himself. It gays,
for jnstance, thui{ we can institu-
tionalise the transfer of resources
from rich to poor within national
societies but not among societies.
The poor on the other side of a
nationa] border are somehow less
needful or less deserving than those
inside the border. M we consider
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ourselves a» members of a human
family, can we continue to justify
territorial discrimination any more
than religious or racial discrimina-
tlon?’ '
16.16 hrs.
{Mr. SeEAKER in the Chair]

We live in an age where problems
are increasing world wide—the world
food problem, threat of world infla-
tion, world population problem,
world environmental crisis, the world
monetary crisis, etc. etc.

If you analyse the various develop-
ments of the concept of, nation, you
wil] find that plots of land have been
divided and sub-divided generations
back due to some historical circums-
tances. They are considered even
to-day, in the present concept, as
sacrosanct, for whose preservation; in
this century we have seen two world
wars causing colossal loss of human
lives, where human beings were
treated as guinem pigs.

The widening economic gap in a
shrinking world will exert great stress
on the international and political fibre
of the world.

The confrontation ig between the
rich and the poor at a global level
It is not temporary or an accidental
thing. It is too much deep rooted. The
concept of social justice of the poo:
nations is fully justified. The days
of colonial rule are over. The last
vestiges wil] go in no time which we:
find either in tip of Africa or in
Rhodesia. The United Nationg were
seized of this problem and to shrink
the disparities, to give more oppor-
tunities for growth to these develop-.
ing and under-developed nation, they
started UNCTAD. But so far as the
performance of the UNCTAD js con-
cerned, I can gay that all the moves
so far have been a futile exercise.
But the emergence of the gap between
the poor and the affluent State is a
historical fact and thut has to go if
the world has to survive as a whole.
The only solution in this regard 1is
the world Government where we
eschew national, cultural, linguistic,
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religious and colour prejudices. The
‘entire perspective has to be changed
and the outlook has to be geared in
that way. So the proposal, the
legislation that is before us to have
a Constituent Assembly, I feel, is a
correct thing. All instrumentg of
masg annihilation have to be elimi-
nated. Even at the ripe old age of
‘90, respected leader Shri Rajagopala-
acharya made his first foreign visil
to the United States and persuaded
John F. Kennedy not to go on with
the production of nuclear weapons.
Mahesh Yogi in his own way of
transcendantal] meditation, with a
spiritual approach, tries to have the
world Government. Here is another
Yogi-—Shri H. V. Kamath. I call him
yogi because he practises yoga every
day. Anothetr yogi has come forward
with this legislation and I think it is
quite consistent in the present con-
text. I fully endorse the views ex-
pressed by my learned colleague Dr.
Ramji Singh and Shri Shankar Dev.
So I request the Law Minister that
he should not gcotch this Bill. He
should give an opportunity for the
circulation of the Bill to elicit public
opinion not only in thig country, but
even throughout the world also. 1
‘am sure we will get tremendous
response towards this Bill.

SHR] GODEY MURAHARI (Vijay-
awada): Mr. Speaker, Sir, I wanted
you to be in the Chair, because, it
is one of the rare occasions when a
Deputy Speaker would like to speak.
I have believed in a world govern-

ment for the last 30 years or so and I

have worked towardg the realisation
of this ideal.

It was Dr. Ram Manohar Lohia who
first inspired me to take certain con-
cerete steps towards the realisation of
a worlg constitution. It wag under
his guidence, Sir, that I had first
become one of the office bearers of the
World Constitution and Parliament
Assgociation which recently at a Cen-
stituent Assembly held in Peris adopt-
ed a model constitution for a World
Federal Government.
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If is another matter, Sir, whether
nations accept this idea, .or mot.
because, even now national chauvinism
and the desire to keep one’s own is
amongst
nations. And, I do not thik it is an
easy task for any Government t¢
come forward and say that it stands
for a particular kind of a constitution,
Nevertheless, a non-official effort was
made and a draft constitution pre-
pared. And it is now, Sir, time, I
think, that Government should also
think of adopting a world Constitution
whether it is by improving the consti-
tution that has already been drafted
or by amending it or by adopting a
new Constitution. But the ideal of a
World Government is the one thing
that 7 think humanity today needs,
But for a World Government, I see
nothing but destruction in the world.
On the one hand with neutron bombs
being manufactured and all kinds of
nuclear weapons being stockpiled and
no sign of any total disarmament, it
is inescapable that we should move
towards a World Government,
because, gnly a world authority, which
has a pari of the sovereignty of every
nation, can perhapg bring about an
order in which there ghall be no
armament angd in which there shall be
no bombs and other kinds of weapons
of warfare,

Ags long as we believe in national
frontiers, as long as the world believeg
in amassing wealth for each nation,
as long as the world wants to live at
the expense of other nations, as long
as one nation tries to exploit the
other nation. I suppose. the prepara-
tions of war will go on; and there is
no end {o it. However much we might
talk about disarmament, however
much we might want to ban nuclear
weapons, this is not going to produce
any effect, because national chauvi-
nism ig supreme and every nation
wants to thrive at the cost of the
other.

Therefore, unless there is an
attempt made to bring about gome
kind of a world authority, a world
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Government, .where every nation

surrenders part of the sovereignty to

such authority, which authority can
really impose itg will upon the people
of the World, I don't see any future
for mankind. .

And therefore it is that people like
me have always fbelieved that the
nationg that really believe in peace
should row make an effort through
their Governments to bring forward
such a World Government.

That is why, Sir, I came forward
to speak on this Bill and I support
Mr. Kamath's Bill. I know there
have been groups all over the world
who are working for the formation
of a world Government, There are
various groups which are gtriving to
yproduce some kind of a World Consti~
tution.

But, all these will mean nothing
unlesg the nations agree to come for-
ward and contribute to this effort.

So long as Governments do not take
initiative, it is pnot going to fructify
and that is why, I think, Mr. Kamath
has done well to bring forward this
king of a Bil] which envisasas thal
the Government take the initiative or
make some efforts towards the reali-
sation of this goal.

Being a Deputy-Speaker--I do not
know—I] should not request the Gov-
'ernment either to accept or not to
accept this Bill. But, I can say that I
fully support the effort that Shri
Kamath js making today and, I hope,
the House will unanimously support
his effort and there will not be any
dissentions on this because, I know
there are several systems which can-
not accept the idea of a world Gov=-
ernment; there are certain political.
system which, in the world of oday,
do call for a world order but of their
own conception, Take for example
the Communist movement. Com-
munist movement also talks of a
world State and, perhaps, division of
the State as well, as an ultimate goal.
Of course, they have their own econo-
mic system and social system which
oome in, I suppose, in the way of a
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proper negotiation with the other .
systems in the world today. I think
that even among the’ Communist
movements, I see a drift towards co-
existence with the other systems.

Perhaps, a few years back, nobody
could have thought that the Commiu-
nist movement would say that they are
prepared to co-exist with the other
systems. But, thet development did
take place and, therefore, today- I do
not see any difficulty where diffe-
rent systems that exist in the world
today can cooperate to form and
bring about a world authority. It is
another matter as to what the World
Authority would do because, to solve
the economic problems, to solve the
differences in the economic dispari-
ties amongst the nations, I suppose,
the world authority will have to
contend with all these ideas—the
communist idea on the one hand and
the democratic socialist and welfare
ideas on the other which would per-
haps have a dialogue on the world
authority and, finally, come to some
kind of a consensus which would be
the solution for the world’s ills.

That is why I think that if we
want peace in this world, if we want
that nations should not go to war
against each other, if we want that
we should not fight for national fron-
tiers and territoria] adjustments and
things like that, the prime idea is to
give the people their economic well
being that they need. I think this.
world authority will take up all these
systems gnd come to some kind of a
dialogue and then come to a con-
sensus. That is why I think the only
solution for the world of the future
is the formation of a World Govern-
ment and therefore, although the idea
may be scoffed at today. I know
many people will scoff at it by say-
ing ‘Oh, it is a utopian idea; you talk
of the World Government. You can-
not have wadjustments within the
States, Now you talk of the World
Government’. But, I think, the solu-
tion to all problems within the
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States and within the regions is only
through the World Government

As long as you have the mational
frontiers, as long as you have regional
imbalances and as long ws you have
regionalism, there is no solution to
the problems of the world. ' That is
why, the one and ounly solution is to
create a world authority which can
impartially go into the various pro-
blems which will not be inhibiteq by
national chauvinism and which will
not be inhibited by territorial boun-
daries and which can look at all the
problems of the world and come to
some kind of a lasting solution. That
is why, Sir, I support Mr. Kamath’s
Bill and 1 thank you very much for
having come and presided over here
at my special request.

THE MINISTER OF STATE IN THE
‘MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
Mr, Speaker, Sir, our esteemed col-
league, the Law Minister, Shri Shanti
‘Bhushan, will be replying to the
debate. I just want to say a few
‘words on this topic.

I feel so happy to associate myself
in this debate bhecause, for many
years, it has been our life’s dream if
‘there could be a world without fron-
tiers and if I could travel as a free
‘man without all sorts of restrictions
ie. visas, etc. from one and of the
world to the other. The concept of
one world, as Mr. Kamath hag said,
is not new to us. Vasudhaiva Kudum-
bakam. The world is a family. That
is the concept of ours given in the
-old seriptures right from the Vedic
age. Various sages have pronounced
it a number of times. 1 also agree
with the hon. Deputy Speaker who
decided to participate in this debate;
that most of the problems of the
world would not be solved if there
is no world authority which would
be really effective in solving some of
the problems. That hes been our
view all along. We have seen the
United Nations in the crawling stage;
the UN as a body is trying to get up
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idea iz to strengthen this world body,
to make this world body an effective
organisation so that it would heve
some teeth to bite ang it is indeed &
happy thing to note that today the
United Nations represents 140 nation
states and 2,000 million people. Mr.
Kamath had represented the Govern-
ment of India in the last General”
Assembly sesdion.

SHRI HARI VISHNU KAMATH
(Hashangabad): You were also there.

SHRI SAMARENDRA KUNDU: I
was also there. I refurned with the
feeling thet the body of the United
Nations was gaining in strength day
by day and year by year.

MR. SPEAKER: From a body of
notions it has become a body of
nations.

SHRI SAMARENDRA KUNDU:
Our Speaker has said correctly. Our
vision is taking some shape through
it. There are various problems to in
sorted out before we could agree to
provide a shape to the concept of a
federal government. There gre many
burning problems which divide the
world today: fthe problem of colo-
nialism and imperialism is still there.
The problem of disarmament threa-
tens our life. 400 million dollars are
spent every year in mad armament
race. More than one billion dollars
is spent on armament race daily and
at the same time the world is divided
between the haves and the have-nots.
There are regions in the world where
people have 9000 dollars per capita
income while in some regiong they
do not have even 60-T0 dollars per
capita income. Our country’s per
capita income is about 150 dollars.
There are parts in Southern Africa
where five per cent of the white
people are ruling over 95 per cent of
black people and all sorts of tortures
are perpetrated on the black people.
Mr. Kamath's noble idea of a federal
Government is gupporteq by every
body in this side and most of the
persong on the opposite side also; we
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hawe tried. te have the concept of cne

be to create the neeessary conditions.
Arve we really convinced that the
concept of nationalism ig not domi-
nant now? Are we really convinced
that the nation states are prepered to
give up their national sovereignty?
Therefore, let ug create the necessary
climate through our aotion so that the
small countries, those that are every
year emerging free, the nation states
gradually shed their concept of na-
tional sovereignty "so that we can
move towards some sart of inter.
national brotherhood or inter-
national community or some sort of
world federation as Mr. Kamath is
thinking. Therefore what I fee] is
this, we must see how this Assembly
of Nations can be transferred into a
Parliament of man, representing the
callective conscience and wil]l of
humanity. Having said that...

SHRI HARI VISHNU KAMATH:
Your senior Minister had said so.

SHRI SAMARENDRA KUNDU: As
my friend Mr. Kemath rightly said,
we had taken this posture; we had
taken this point of view in United
Nations: and my Senior Minister had
alsg said this in the United Nations
while he participated in presenting
the Government of India’s point of
view.

Now we should concentrate to see
that we pave the way so that in our
lite time we cgn have a world with=
out boundaries or some sort of a
federal world, which Mr. Kamath is
thinking. For that, the first thing we
should do i3, we must strive to have
a new international economie order.
I there are countries where the.
economic disparities sre quite large,
and people are discriminated on the
hasis of colour gnd creed, we. cannof
work effectively for an international
community without frontiers or some
sort of a federal Government where
we would Surrender all the govereign
powers and authority- to that world.
Federal Organisation.

Similarly, as I said, the next point
is whather we oan strike a har-

interdepandence
eighty. It is very important. If we
do xpot, through our actions and
deads, try to strike a harmonius
balanos beiween international inter-
dependence and national sovereignty,
;};:n t’:ﬂl“m the vision which Mr.
math is thioking of may not be
achieved. Therefore, the Janata Gov-
ernment, a3 Mr. Kamath is very
much aware, is taking all the steps
if I am to sey 80 far creating condi-
tion, for this one by one. The Janata
Government has started to build up
very close. friendly relations with
immediate neighbours and others. The
Janata Government wants to stren-
gthen the nonalignment movement.
The Janata Government ig also quite
active in sesing that a new inter~
national ecomomic order is achiewed.
We are also trying to see that world
is not dizscriminated on the basis of
colour, religion or creed. Therefore,
we should take a very pragmatic
approach to this problem. 1 gincerely
thank Mr. Kamath for bringing this
Bill; his vision and our vision ere the
same, his vision and the vision of the
millions of people of India are the
same. “Vasudavai Kudumbakam”,
which he said, that is what we have
been thinking and saying for many
many years, That is what he wants
to achieve and we also want f0
achieve it. If that is the objective,
I think, the time has come when we
have to take a correct line of action
and gs I said, the Janata Government
is taking g correct line of action. We
should create such cqnditiong so that
we can really achieve our objective.
I love his jdeas and appreciate his
ideas. .

I thank him once again for having
brought forward this Bill, With these
wordg, 1 conclude my speech.

SHRI ‘JAGANNATH RAO (Ber-
hampur): Mr. Speaker, Sir, I wel-
come the Bill brought forward by my
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friend, Mr, Kamath, It is not that
Mr. Kamath hopes that the world
Government will come jnto existence
tomorrow or day after. But the econ-
cept is worth considering. We are
living in a world which is threatened
by nuclear armamentg everyday and
unless we think...

MR. SPEAKER: That itself may
drive to u world Government.

SHRI JAGANNATH RAO: When
the nuclear explosions take place, no
Government will exist and the whole
word will be .annihilated. Therefore,
the super powers talk of disarma-
ment and limitation of strategic arms
but still they are going on stockpiling
nuclear weapons. The other day
France exploded a mneutron bomb in
the Pacific. That is why the stand
taken by our Prime Minister is very
correct that unless you yourself res-
trict the manufacture of these nuclear
weapons, you cannot ask others to
sign the Treaty of Non-prolifiration.
Therefore, we are living in a world
where nuclear weapons gre looming
large and every country wants to
build up its stockpile of nuclear wea-
pons. Unless we think in terms of
international peace, and internatioal
living, the world cannot exist.

Sir, today the world is shrinking.
We can cross the seven seas and the
five continents in g day. We can
reach any part of the world. Second-
ly, peace is indivisible. There can-
not be peace in one part and war in
another part. Any spark in any part
of the world will engulf the whole
world. So also prosperity . Pro-
sperity cannot be confined to a few
lucky nations and poverty to the rest
of the world. Therefore, every coun-
try which is prosperous should think
of prosperity of other weaker coun-
tries, poor countries, share their pro-
sperity with them so that every coun-
try can live in peace and content-
ment. I will quote anothegginstance.
Now, industrialisation has taken place
all over the country. There ig ad-
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vancement ia science and technology.
Cuan it be sald that any country is
able to produce any. product by
itself? No coumtry is self-suffi-
cient, One couniry may not have
the raw material. Another coun-
iry may have only the managerial
skill. The third country may have
the technological skill and the fourth
country may have the marketing
techniques. Therefore, Lester Brown
in his book, “World without Borders”
said that even production is interna-
tionalised. Take, for instance, Japan,
It takes iron ore from India. It ma-
nufactures steel. The technology is
from the United States., The manage-
rial skill is from another country,
Marketing techniques are from the
fourth country. Selling and packing is
from another country. The man-po-
wer is from a sixth country. There-
fore, even production of any product
is internationlised. No country can
say it is self-sufficient. If it is self-
sufficient in raw material, it has not
got the other components to produce
that product. Therefore, the world is
now shrinking. Every country should
think in terms of other countries in
the world so that they are members
of the same family. Another instance
I would quote is the high seas. They
are the common heritage of mankind.
This doctrine was propounded by
the delegate of Malta in the TUnited
Nations in 1967 that high seas are
the common  heritage of mankind.
But every country wants to grab the
seas. The super powers, irrespective
of ideology, want to have control of
the high seas and the wealth, the
hidden treasure on the sea-bed. We
do not want to give any share even
to the land-locked countries. We
say that land-locked countries have
no right to the treasures. Therefore,
if we have to consider all these
aspects, if we want to live in peace,
if we want to live in a world without
war, we can settle our disputes or
differences by mutual consultations
and mutual agreements. We can hope
to live in peace and it is our country,
India, alone which ig competent to
move in that direction.
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MR, SPEAKER: In gddition to tne
high sess, we can have openskies.

SHRI JAGANNATH RAO: Yes,
open skies also. Now, in international
law of the sea conference they have
come to a consensus. Though there is
a difference of opinion about the
constitution of the sea bed authori-
ty, on other aspects they have come
more or less to sn agreement that
high seas are the common heritage of
mankind, Thig doctrine wag propound-
ed by Mr, Pablo of Malta in 1867
in the United Nations. The other
countries have practically accepted it
except that there is a slight difference
about the constitution of the inter-
national sea bed authority, as how
to do it and who should have the
control. Otherwise, they have accept-
ed. So there is a growing awareness
in the minds of other countries also
that they should have to live in peace
and they have to share their riches
with the poor countries. Now, a dis-
cussion is going on between North
and South, between the rich and the
poor countries. But so far nothing
has come out. These countries
should build a new social order
where every country is in a position
to maintain itself. Unless we think
in larger terms of the human family,
the family of the human race as one,
there is no future for the world.
Therefore, this bill has focussed the
attention, not only of our Parliament,
our Government and our country, but
of the whole world. They should
think in terms of the world order,
new world economic order. and the
new world family, as it is. The Unit-
ed Nations is there; but in the UN,
only discussions took place.

MR SPEAKER: I understand 2
hours have been allotted to this bill.
The time allotted will be over by
440 pm. Is it the pleasure of the
House that the time be extended?

SHRI HARI VISHNU KAMATH:
by 2 hours,

MR. SPEAKER: It can be done
only upto 8 o'clock to-day. It will

658 LS--13.

(Amdt) Bill 386
not be possible to extend it by
bours. For the time being, it is
tended tiil § p.m, There is a b
be introduced. Today, it will be
tended upto 5 minutes to 6 pm.

SHRI JAGANNATH RAO: Az a
first gteg, I would suggest that the
UN Charter be amended and the
power of the veto given to the five
nations be taken away. Every country
should have equal statug in the U.N.
As long as the veto power remains
with the 5 countries, there cannot be
any hope for the UN. UN js the family
of nations; but nothing comes out
of it. I was myself a delegate to the
UN. But who can it bring it about?
Only India can do it. India has the
moral strength and stature to bring
about this and to highlight this con~
cept to the nations of the world, and
see that it ig accepted by them. I
think that after persuasion. other
countries will come round, except
those 5 countries. By and large, all
the countries will realize the need
and necessity to think in terms of a
world family, a world order and a
world government as such. It is a
loose federation, where every coun~
try is sovereign. It may be democra-
tic or otherwise. Disputes amongst
the nations can be solved by mutual
consultations; and the countries
should share their joys and sorrows.
They should ghare prosperity, know-
ledge, science and technology with
other countries, so that the world can
live in peace; and it will be a world
of which we can be proud of.
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SHR1I RAGAVALU MOHANARAN-
GAM (Chengalpattu); Sir, on a point
of clarification. While appreciating
the speeclies of our hon. Members in
regard to Shri Kamath's Bill, I want
to know, as a matter of curiosity,
what would be the official language of

the world. when there is only one
Government.

MR. SPEAKER: That would be
decided in due course.
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Y fggear o omar 93X wNw Y
@ &, A qrAE wlgw F A 9
W & vy Brd Ffwr wadwr &
oY WX $ET & g A A[AT 7
w0 AgT AT T gy HAT §, =W
& fad & oy W ST awd £
5q fod faex awmre @9 7€), famr w0
g w7 @9 agY, afew gfaar &
arfer warfasre & o 9T 949 gQ
sfafafiag’ & faer sl "
IqgA T T £ wFT Q7 A wAdwT
AmT, T W A | we fay
Arm 6 s W WA W) fgegearw
w fqor e o, @ 9w ®1 wrardy
gfrar & wradt & ma & wigw @
ST fopeer o gearT & W o fgrgeamm
& 9% go  sfafafum’ w1 agsa grr
& fad afy axfeny warfasre & wrare
9T W9 fam | ¥ Foqar wGT
oY wArAr wgd A & WA A
F—wa 9T gadwr v W @ W
) g AAT ) Wy /AT & AW 0
&Y, [ qoltz & Arw o ), ghvar
wIR @ ear w7 W ¥ 5T WY g2
wewmfem 1 owd gfrar B
T ot wreETy % A 9T e gER
¥ foftare & am 9 wrest fear § o
T @r% 7 A ww Wi Foamy won
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{ft gwn & ATCAN TRew)
wrgar ¥ W 7 gadwr W oo
wo argm & 1 AW @ awied
fawream Wi 9T w xHTST K
gfrar & vy wex § 1 o fod fery Y
weifer favr #Y § | gfray o qeafer gt
# weqfe wrelr g, W 1g wRder
Y gwafa gt o1 v A wefer ) i
N g wwfa s searw g ¥
AT g g, ot 0 gfrar ¥ foed
£C Bw &, I # 7w Frer g
@ s ¥ fqwx amfopar W
o ey 1w S A I
sfaa- & fr 7gt /&Y 51 T, 7t 7
AT &FY, IF F FAY TONE AT 9FAT
T | IE TEEIE # U1 A gAETS
®LAT AT | ¥e TH FATEL &fEgar
F afy Aray ¥ frew TOETC A FwOwT
&t ot 912 e ¥ fagra g1 a1 o}
frdy #1 fagr &1, afs  afy Aaa &
oy faer & WA B Tl T =TES
wEr argy ¥ g q@P wT AT
JMEY & A gfrar Y T w1 T
TSI TLAT ALY & 97 ghamrdy =1,
TN F1 W w Faanamli 1 s FAT
JEY §, W TH HETAT FT WEHIL
FTAT TIgA ¥ oY Farex g o wqroT
T Y S ) 5 QO K wAAe ¥ fol
gRrd gy faaar wius ¥ afas
A FL AT, T 1 ot Ny §
of FWT FT N 7GR AT E, I\ AN
WY ot g fera & ot A & A Wk v
TRy F Ay g @ T A
&Y gwrow fivar o
PROF. P. G. MAVALANKAR
(Gandhinagar): May I say at the
outset that this is one more feather
in Mr. Kamath's cap? He has al-
ready earned our congratulations and

gratitude for having brought this
Bill.

It is said that it is an utopian idea
or idealism to talk about a World
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Government. but may 1 say in all hu-
mility that all legislations at - some
time or other had started with uto-
pianism and idealism? It is only when
public opinjon accepted this idealism
as some kind of reality that they have
beome part and parcel of legislative -
enactments. Therefore, the Law Mi- *
nister, Shanti Bhushanji, cannot
say—I hope he will not say—that it
is an uptopian ideal atid we do not
want it. If he puts forward that ar-
gument, may I say then that the
entire chapter IV of our Constitution
is utopian and nothing else? Acharya
Kripalani and others have gaid that it
ig nothing but a combination of pious
hopes ang aspirations. So, if one more
pious hope and aspiration can be add-~
ed to this Chapter on Directive Prin-
ciples of State Policy, 1 do not know
why we should be chary about it.

16.54 hrs.

[SHRIMATT PARVATHI KRISHNAN in the
Chair.}

While talking on this subject, 1
want to read out briefly what three
eminent people of modern times have
said about the necessity of world co-
operation. I start with Victor Hugo.
The House knows that Victor Hugo
wag a French poet and novelist, who
had lived through several desperate
French experiments tried by different
parties with different forms of govern-
ment. He said in 1885. :

“I represent a party which does
not yet exist:”

And what ig that party? “civilization”.
“This party will make the twentieth
century. There will issue from it the
United States of Europe and then the
United States of the World.”

What a prophetic sentence he ut-
tered in 1885! Then, what has Mahat-
ma Gandhi said? He was particularly
very sharp when he was very pithy.

“T would not like to live in this
“world if it is not to be one world,”
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~Gandhiji was onee. asked before In-
dependence by a British journalist:
“Why do you fight for India’s imnde-
pendence?” He said: “The answer is
simple. To make one world safe and
a reality”. We wuanted India’s free-
dom so that one world become a
reality and one world become a safe
world.

Then, again what the great Poet.
Rabindrunath Tagore said;

“We must know that as the reali-
zation of the unity of the material
world gives us power. so the reali-
sation of the great gpiritual unity
of man alone can give us peace.”

If the idea of world cooperation is
strengthened by the views of people
like Victor Hugo, Mahatma Gandhi,
Gurudev Rabindranath Tagore—one
can quote many such outstending lit-
erateurs and authors throughout he
world—let us not say that it is only
idealism and utopianism. We want
that utopianism because recent Gov-
ernments and good governments are
governed by ethical principles in the
conduct of government.

Mr. H. V. Kamath has very rightly
mentioned in the aims and objects of
his Bill:

“The time is opportune, may ripe,
for all good men and good govern-
ments of the world to get together”.

He is one such good man and the
Janata Government is one such good
Government. If that combination can
help. 1 would like the combination
to come forward not as Article 51(a)
but Article 51 (a) (b) (c) (d) and (e).
I do not want to take time to read
this Article but you will see that Mr.
Kamath'’s suggestion under this Bill
under (e) is merely a logical culmi-
nation of what preceds in A, b, ¢, and
d of Article 51 of the Directive Prin-
iples of State Policy. So, it is a good
thing to have this kind of a Bill com-
ing as it does in 1978, I am sure, Mr.
Kamath also knows that it was a
British historian, Arnold Toynbee,
who in his latest book, devoted &
whole chapter on ‘“World embracing
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patriotism”, We are no longer having
patriotism which is just bordering
our own national frontiers, If John ¥
Kennedy. thet youthful and ever
vigilant US President talked of cross-
ing the new frontiers, then we can say
that we want to cross those frontiers,
national borders, national securities
and we want to have one world. 1f
that is so, and while talking of good
men and good governments, I am re-
minded of Edmund Burke’s off-quoted _
dictum: “The good must unite, when
the bad combine.” When the bad are
combined through armaments and
through destructive weapons, the
good must unite with ideas and ideas.
When the good unite then they can
only do so with such ideas as that
of one world. Many of ug have read
Wendol Wilkie’s book ‘One World®
published in 1841. We know what
happened in 1945, before the birth of
the United Nations in 1845, how .ari-
ous Charters beginning with the At-
lantic Charter and many other dec-
larations including the “Four Free-
doms” ununiciated by Franklin D.
Roosvelt brought the idea of one
world and one community.

17 hrs.

I am never tired of quoting my
teacher, my guru, Harold Laski. who
said in his book “A Grammar of
Politics”; “Either we create one
world by a deliberate plan or we
court disaster. It is a grim alterna-
tive”.  Therefore, if science and
technology, education, communication
and mass media have brought us all
together, then, may I ask, how can
we all afford now to linger on or
limp? The one world community must
take sape. After all the world has
shrunk. We have reached the moon.
can’t we, therefore, reach all nations
and all people together by creating
constitution of the one world? If we
can do that. I am quite sure that the
United Nation's system is going to be
such a one world’s apecial mission and
agency. There is going to be a special
session of the U.N. General Assembly
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from 33rd. May to 28th Jime. 1978 in
ork. 1 do not want to take time
in. giving details of thas special ses-
aion on disarmament. It only .hows
how the State Governments, the na-
tional Governments and the ~whole

I would end by only saying that
worlg opinion, world morality, world
consciousness, a kind of world or gio-
bal attitude, are needed to face this
common problem and common chal-
lengeg becauss, unless we face chal-
lenges in a common way, in an ima-
ginative way, we will not be able to
o ahead. When we want one world,
we are not talking of an uniform
world or a regimented world. If 1
again quote Kennedy. he wanted to
make the world safe for diversity.
And when we want diversity. it is in
hm;s of unity or one world govern.
ment.

So, I conclude by saying that one
world wil] contribute to healthier
growth and richer gains and, also,
efforts are going afoot in the United
States of America, in the TUnited
Kingdom, in the Soviet Union and in
other countries and, in India if we
do that, I am quite sure that by
adopting this Bill, we shall have car-
ried one good step in the right direc-
tion and, I hope. we will do it withe
out any dissenting voice.

SHRI SHYAMAPRASANNA
BHATTACHARYYA (Uluberia): Ma-
dam Chairman, I arz very happy to
support the Bill moved by Mr. Ka-
math, one of our founding father of
the Constitution. 1 cannot go up to
the heavenly heights of this Bill. But
I support the basic spirit of the Bill
underlying  anti-imperialism, anti-
war, ending exploitation of man by
man and developing cultural science,
not for destruction of humanity but
for the good of man,

Eingten discovered the theory of
celativity, of turning matter into

(Amaey. Bt 8

enu-gy “Wiken Amserion: utiiised. titls
sclatidfie - devalopment . by m'
an atom bomb on ﬂmh!m
sten said; “I# I were born as & wa-
son, not as a acientist, perhaps, = it
would have been betttt?’ This is
the feeling of the bigigest scientist as
to how these scientific discoveries
are being misused by the imperia-
list powers.

A few days ago, President Carter
came to India. Our country is a poor
country and our Prime Minister is
also a representative of the poor
people. But he refused to sign the
Non-proliferation treaty. He said
boldly to Mr. Carter, “You must
first destroy your atomic power and
then ask us to sign the Non-prolife-
ration treaty.”” This is a feeling
which ig growing throughout the
world. The purpose of the Bill of
Mr, Kamath will be achieved but
still we gre to develop much more
in the movement of humanity. In
France, America, England and in
other countries, the forces of veace
are growing and the war-mongers
cannot face the people boldly. They
prepare destructive weapons but the
people are against it. It will create
a spirit of broader movement against
war and humanity will be freed
from the danger of destruction in
future,

MR. CHAIRMAN: The Minister.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHRANT! BHUSHAN): Mr.
Chairman, I would like to congratu-
late the hon, mover of the Bill, Shri
Kamath ang all other eloquent Mem-
bers who have let support to this
Bill, including the hon. Deputy Spea-
ker who was also provoked.

st o wure wvel ()
FWTIRr ARYEET, AT Q% mweNT W
W § | Y T wreae wgte e #
eauret ¥ X Y E TH ena gy fadew
I T AP W A W) Y o
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0T I AT ofF 17 F | T T g7 AW
T G TR AT FTHY GO far qrdem |

MR. CHAIRMAN: Excuse me. Mr.
Shastri, will you please resume your
seat? There is time for Shri Ka-
math’s reply. We have already con-
sulted the Minister as to the am-
ount of time he will require and Mr.
Kamath as to the amount of time he
will require. So, there is enough
time for both of them to ¢omplete
their speeches before we take = up
next Bill.

St TAAT SHE wrest ¢ {7 FEAr
T T E 5w g A S @ § fe
qEH ST F e o T 99 ar 29
AR F1 S FT 9T Dy FAT |
Iy @Y & 52 %1 999 39 faoq ¥
fao Fsmr w@T oA
MR. CHAIRMAN: I am in the hands
of the House, Mr. Shastri. The time
has already been increased by the

decision of the House and, therefore,
I have to go by that decision.

AN HON. MEMBER: For the time
being, it is upto 6.

MR. CHAIRMAN: 5-6. The Minis-
ter may continue.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Mr. Chairman, by
5,50 it should be wover; everything
will be over.

(Interruptions)

MR. CHAIRMAN: I have already
stated about it. You need not take
the time of the House. There is no
need for you to take the time of the
House. Mr. Shastri, will you resume
our seat? The Minister will conti-
nue, |

=t qRAT woE aret ¢ 39 faaw
9T gl Sy Fg § 1 g am
IR QAT T 5T &Y 1T ISY 4V YT ezpey
7T F 7T 91 fF ag faw 6 A
FF TAM
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MR. CHAIRMAN: Mr. Shastri, will
you please resume your seat? I think
you did not follow what I said. The.
time has been extended till five
minutes to six and with that thing
in mind I enquired from the Minis-
ter and Mr. Kamath how long would
they take and in accordance with
that I called upon the Minister.

SHRI HARI VISHNU KAMATH
(Hoshangabad): I have 5 submission
to make.

MR. CHAIRMAN: At five minutes
to six, that jg what the Speaker told.

SHRI HARI VISHNU KAMATH:
You check the records when the
Speaker was in the Chair. He said"
and everybody heard ang you were
also there in the House; you would
also have heard it.

MR. CHAIRMAN: I was in the
House.

SHRI HARI VISHNU KAMATH:
He said that the time, as we all ask-
ed for, was extended by 2 hours. He
said: for today, it will be upto six.

MR, CHAIRMAN: Five to six.

SHRI HARI VISHNU KAMATH:
No, no. upto six. Please see the re-
cords. If I am wrong, I will take
the punishment.

(Interruptions)

MR. CHAIRMAN: Two Members
should not talk at the same time.

SHRI HARI VISHNU KAMATH:
Today, it is upto six. You gee the
records, Please have the records
checked up, because Members are.
anxious to speak on this important
Bill. Why dy you stop them?

MR. CHAIRMAN: Well, you can
give some of your time. Naturally,
I have no objection.

(Interruptions)

SHRI KANWAR LAIL GUPTA:
This is the practice of the House. I
had talked to the Speaker.

1l

.
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MR. CHATRMAN: There are 3
large number of Private Members
Bills before us and . ... (Inter-
ruptions). -

SHRI HARI VISHNU KAMATH:
It is up to six o'clock today; it is not
5.55 at all.

MR. CHAIRMAN: Yes, initially he
had gaid that, but later he made it

SHRI HAR! VISHNU KAMATH;
Let us see the record. (Interrup-
tions).

SHR] SHANTI BHUSHAN: Madam,
you are perfectly right because the
Hon. Speaker first gaid ‘All right, it is
8ix for the time being’ but, thereafter,
later on he said that because the other
Bill also has to be moved, it will be
five minuteg to six.

MR. CHAIRMAN: So, the Minister
may continue,

SHR1 SHANTI BHUSHAN: Madam,
I was trying to congratulate....

MR. CHAIRMAN 1 think you have
succeeded in congratulating.

SHRI SHANTI BHUSHAN: 1 have
succeeded, but I wanted to add some-
thing. The Hon. mover and the other
eloquent speakers have highlighted thig
very jimportant problem which is fag-
ing not only India but the whole
world. The gloomy prospect of the
destruction of fhe whole world is alsg
facing the entire man-kind and it is
for that reason that 1 have, with ut-
most humility, chosen to congratulate
the Honourable Mover of the Bill and
the other eloquent gpeakers.

At first I had thought that perhaps
it would be for the External Affairs
Minister to reply to this debate, but
I can quite appreciate the predicament
of the External Affairs Minister that
it the goal set out by the Hon, Mover
is actually realised, what will happen
10 the External Affairs Minister be-
cause there would be ng External
Affairs so far as India is concerned.
‘(Interruptions)

APRIL 20, 1878
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Now, Madam, at. first, when I look-
ed at the Bill and read the contents
of the Bil], at that moment I omitted, .
to notice as to who the Mover was
and I thought, after reading the Bill,
that while the objective was very .
laudable, perhapg we were very dis-
tant from that dream,—from that
golden dream—and that, perhaps, that
objective possibly could not be realis-
ed, what to say of our own life-time,
but for many more life-times, and so
on. But , thereafter, I happened to
look at the name of the Hon. Mover
of the Bill and I starteq entertaining
doubts about my own thinking be-
cause I remembered that it was the
same Shri Kamath who had pointed
out and who had highlighted the va-
rious inadequacies in our Constitution,
when, during the Constituent Assem-
bly debate, he had pointed out the
deficiencies which existed in the pro-
visions dealing with Emergency and
varioug safeguards and s0 on. He had
forecast that there were certain dan-
gers implicit in the scheme of things
which was being discussed before the
Constituent Assembly and at that time
people were sceptical—they perhaps
scoffed—and they said that such a si-
tuation could never come to pass. It
showg Mr. Kamath has a very un-
canny foresight. He is able to see the
future. 1 do not know whether he
has taken some special schooling in
that art for being able to see the fu-
ture, or perhaps be has been born
with thig art or this science, whatever
it is, whether it is an art or a science.
But the fact remains that he somehow
has the capacity to foresee the future.
He was able to foresee it then and,
then, at another time, he had also
wanted that a certain entry relating
to inter-planetary travel ghould also
be introduced in the Constitution. That
was another occasion when people
said ‘Mr. Kamath dreams of inter-
planetary travel. How,, possibly, can
inter-planetary travel be a thing of
reality? But in our own life-time we
have alsg seen inter-planetary travel—
well, pomething which perhapg would
be realised soon by human-beings.
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Man hes already stepped on ‘the moon
and so on. Therefore, this is & kind
of pointer to the fact that Shri Ka-
math is gble to see the future.

THE MINISTER OF STEEL AND
MINES (SHRI BILJU PATNAIK): A
decendent of H. G. Wells.

SHRI SHANTI BHUSHAN:; There-
fore, 1 started entertaining doubts
about our own ideas and I thought,
perhaps it might become a reality in
our own life-time and certainly in the
life time of Sfiri Kamath.

SHRI HARI VISHNU KAMATH:
It should in your life-time.

SHRI SHANTI BHUSHAN: But
when we say that, if we also look at
the conditions which prevail in this
world, what to say of this world even
in our own country, we finq the hu-
manity, mankind even in our own
country still continuesy to be divided
in sp many ways, on linguistic consi-
derations, on caste considerations, on
regional considerations. on the consi-
deration of rich anq the poor and on
various other considerations. Still
thirty years gfter independence society
in this country it continues to be so
divided. But, at the same time, one
has got to concede that the objective,
as set out here ig the only escape for
humanity in thig worlq and it has got
to be accepted by every human-Being
as the ultimate vision of the glorious
future,

17.17 hrs.

[Surr DuireNora NATH BaAsSU in the
chairl

In this connection, Shri Kamath has
referred to the ancient Indian philo-
sophy which is agds  mzeasw |
and has also referred to the prophetical
wordg of Mahatma Gandhi, Jawahar-
lal Nehru, Sri fAurobindo, Einstein
and sp on and he finally referred to
the glorious speech made by our Ex-
ternal Affairs Minister at the General
Asgembly of the United Nations very
recently in that connection. Incident-
ally he also said that the External
Affairg Minister had brought glory to

Hindi because for the first time, he
introduced Hindi at thy General As-
sembly of the United Nations. I would
like to mention and inform the bon.
Members of the House that while it
was left to the External Affairs Mi.
nister to introdoce Hindi at the Gene-
ral Assembly of the Uniteq Nations,
Hindi had been introduced at the Uni-
ted Nations by—and I would like to.
utilise this occasion to pay tribute to
the memory of that brilliant officer of
the Foreign Service—Saad Hashmi, a
Muslim, It was left to a Muslim of
this country to do that in a Committee
of the United Nations a few months
before that. When I wag at the United
Nationg attending the Law of the Sea
Conference, not in the General Assem.
bly, but one of the Committees of the
United Nations, he made the first
speech in Hindi and it wag simultan-
eously translateq in all the languages
of the world. It was, therefore, a pio-
neering effort, a glorious effort, on
hig part and I would like to pasy my
tribute to that brilliant officer for that
pioneering effort. He was a very dis-
tinguished member of the Foreign Ser-
vice, Unfortunately, he is no more.
He wag quite young, but shortly there-
after he came back to India, had a
heart attack and died.

I would perhaps be failing in my
duty, if I do not say this now. 1 do
not want to be misunderstood. So far
as this Bill is concerned, while 1 have
already said that the objectives are
very laudable, at present, as would
he realised, we are living in a different
atmosphere, in a different world today.
The spirit of nationalism, national
sovereignty etc. is yet very much of a
reality. The people of every country
still have a pride in their national
sovereignty and so on. 1 would, there-
fore, like to invite the hon. mover’s
attention and the attention of the hon.
Members of this House to perhaps what
1 might describe a technical aspect of
the matter.

So far as the directive principles
are concerned, the House is aware as
to what the purpose of the directive
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principies, which ig sst omt in Article
37 of the Covnstifution itsel 'is; it pro-
vides: .

“The provisions contained in this

P.r'- ‘¢ ll,

And this Part deals with directive
principles,

“,...shall not be enforecable bY
any court, but the principles therein
laid down are nevertnelesy; funda-
mental in the goverance of the coun-
try and it shall be the duty of the
State to apply these principles in
making laws.”

Now the principle which the hon.
Mover wants to have added in Article
51, which is one of the Directive
Principles, there are already four
principles there. The four principles
are slightly of a different qualilative
-effect I would invite the hon, Mover's
attention to them. So far as the four
principles contained jn Article 51 are
concerned they are quite consistent
with the national sovereignty, be-
«cause they say:

“5]. The State shall endeavour to——

(a) promote international peace
and security;

(b) maintain just and honourable
relations hetween nations;

{c) foster respect for international
law and treaty obligations in the
dealings of organised peoples with
one another; and

(d) encourage settlement of inter-
national disputes by arbitration. -

Neither of them contemplate any sur-
render of any part of the sovereignty
of India. But as soon as we intro-
duce the concept of world federal
Covernment however laudable that
concept might be, howsoever of neces-
sity that object might be, so far if
we are trying to introduce that con-
cept of Directivé Principles in the pre-
sent Constitution, when the glorious
preamble which is still regarded .as
glorious, the accepted policy of the
people of this country which is en-
shrined in the preamble of the Con-

sial side because .evan bpfore.the. cen-
amble was— R

WE, THE PEGPLE OF INDIA, hav-
ing solemnly resolved to constitule
India into a SOVERBIGN DEMOCRA~
TIC REPUBLIC.

Of course the words SOCIALIST
and SECULAR have been added by the
42nd Amendment, so it declares—
solemnly resolved to constitute into a
SOVEREIGN DEMOCRATIC REPUB-
LIC.

So, the concept of India being
Sovereign Democratic Republic, is that
India shall have sovereignty. No part
of its sovereignty so long as this Con-
stitution governs the people would be
alienable or could be surrendered by
the Government which has to function
within the Constitution, which has to
further the principleg of the Constitu-
tion, which is pledged not to act against
the established concepts of the Con.
stitution and, therefore, the gquestion
might arise, the hon. member would,
perhaps, think about it, that so long as
this concept is there, so long as the
conditions have not arisen, can India
surrender and can they all surrender
thelr national sovereignty? Woulgd it
be possible to introduce within thy
very Constitution, the concept of world
Federal Government which clearly
contemplates the surrender of part of
the govereignty of this country so that
the text which I chose to describe baa
a technical aspect of the question,
which I would be failing in my duty
if I do not call attention to and that is
why I have said—while the objectives
are very laudable, while the glorious
vision of the future which has been
painted by this Artist, old acknowledz-
ed artist, is a very attrdctive picture
to which all of us would like to sub-
scribe, with all earnestness and sinceri-
ty at our command, the whole ques-
tion s, this wiil have to be done. This
concept of a world federal Government
one world will have to be introduted
by the sovereign pecples of the whole
world. So far as India ig concerned,
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. whih th Indian p.qplp have consti-

thmm sovereign
m.-bmuutumumsm

not émerge, conditions are nnt created
in Wwhich ‘the people because the Gov:
eriment, of course, 1s not sovereign,
demment can only function within
the ‘parameters estiblished by the Con-
stitution which has been given to the
country by the people of the country—
But go far as people are concerned,
pboplé are sovereign. Not only the
people of this country are sovereign,
the people of the whole world are
sovereign. Ana, therefore, so far as
the people of the country are con-
cerned, this objective which has been
spelt out by Shri Kamath will have
to be translated into action by the peo-
ple of India acting in unison, acting
in co-operation with the people of the
other countries of the world. So it
is a very laudable objective. But I
am afraid that there are certain diffl-
culties and the reason being, that the
concept of national sovereignty is still
a very strong concept. But what are
the conditiong to-day? This concept
of world Government can be, as I
stated earlier, translated into action Ly
the willing consent of the people of
this world. There are countries with
different kinds of polities and so on.
It is not enough that if there is a worid
Government, because the world Gov:
ernment can be various kinds, bat
India would not like to subscribe
merely to the concept pf some kind
of a world Government unless that
world Government or world federal
Government ig established on terms of
equality, on honourable terms, on just
terms, on fair terms which gives a just
deal to all the people of the entire
world irrespective of their colour, caste,
creed, etc. Until then the mere idesl
of a world Government would not be
enough.

17.25 hm.

[Semt Ram Murri—in the chair]
The World Government has to
be established. It is essential. In fact,
it is inevitable and that {s the only
solution for preventing the catastrophe
whrich is facing the entire humanity.
While all that is theve, that world
Government will have to be eatablished
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on honourable tmm terms.: .af
equaility for tlftﬁemleof’.ha
world, Favourasble conditionis have to -
be crealéd. Thewe conditions have 5
be created in which that world order’
can be established. ’

Sir, the world is also divided ints
different kinds of concepts. We know:
of the West and the East; we know of’
North and Sputh. There {s dialogue
between the West and the East. Thete
are also dlalogues between the North
and the South. There are developing
countries; there are developed coua-:
tries; there is the Group of 77 and so
on and so forth. There are still s
many different concepts so that still
those relations between the differeat
countries are emerging. Negotiations
are taking place. Talks are going on.
And the whole question is this. When.
ever a very good thing has to be done,
even then, its timing has also to be
seen, and this is very important, if
that good thing has to succeed in its
very laudable objective,

May I here just give the illustration
of two hard-boiled negotiators? I can
give a crude example of a buyer and
a seller. They are two stiff bargainers;
they do not give out their mind, be-
cause they have their sight on the
uitimate negotiations, In the uyltimate
conclusion of a most favourable deal.
Neither of them would declare publicly
upto what price he would go. The
buyer does not want to declare pre~
maturely that he is anxious to buy.
The seller also does not want to dec-
lare prematurely that he ig anxious
to sell. The grim spectacle is this,
The person who is in great need of
selling away his house says, no, no,
I am not anxious to sell away the
house; it a proper price comes then 1
can think about the offer and not other-
wise; I have another house and so
on and so forth. So far as the buyer
is concerned, altbough he is in abso-
lute need of the house immediately,
he says, no, no; I am quite comfor-
table; I am lving somewhere else
with a friend of mine, s0 that I am
quite comfortable and I am not in
great need of a house and so on and
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80 fomh 80, neither of them. is pre-
pared declare prematurely the
intention., Why? Because, each a;:
of them has his sight on the ultimate
terms on which the settlement is to
be arrived at. Neither of them wants
to give his ground so far as the ulti-
mate objective is concerned,

Now, it the world Government or
World Federal Government of a
World Order has to be successfully
established, it has to be established on
honourable terms, terms which ace
just and fair to everybody. Then in
that case it will have to be borne in
mind that we are like those hard-boil-
ed negotiators; we should know our
interests,; we should uphold our self-
respect and our pride; we should not
act in a manner so that we lead our-
selves open to exploitation by other
countries. This is an idea which has
to emerge from different countries.

Now, the constitution of a country is
the most golemn document to which
that country subscribes. If a certain
idea is prematurely introduced n
this most solemn document to which
a country subscribes to, namely, the
world Government, 1 have a certain
apprehension that perhaps that may
amount to trying to work for the de-
feat of the objective. Because, the
objective is not merely the establish-
ment of a world government on any
terms. No. That ig not the objective.
The objective is the establishment of
a World Government on absolutely
just, fair and honourable terms. So,
we should not take any steps or any
action which might even to the slightest
extent defeat that very laudable
objective. namely, establishment 2f a
just and fair world Government. if,
therefore, a premature commitm=nt
about the acceptance of a certain idea,
even before some effort has been made
by the other countries is  made,
obviously, the contract, the agreement
on the World Government cannot Le
established by a unilateral action. It
needs multi-lateral action. Therefore,
gor this multi-lateral action, there has
to be a certain stage and as far as
the people of this country—1 am not
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saying Government becauis the Gov-
ernment, as I saiq earlier, has to func-
tion within the parameters established
by the people in the Constitution itself
ang so, the Government cannot travel
outside it—is concerned, ‘yes, the peo-
ple are sovereign’. And therefore the
people can alter these parameters and
people can rise above those para-
meters. Therefore, the people can
establish and create conditions in which
simuyltaneously there is some kind of
an emergence of this from all the zqQun-
tries of the world. 7That is possihle
when the situation is ripe. Without
that commitment, without that sort
of commiiment being made premateu-
rely, there would, certainly, be a time
when a method could be found by tne
people of the different countries to
negotiate and arrive at an honourakle
and just solution. This is a very
serious problem which is facing the
whole world and this ig something
honourable, just and fair from it
would emerge. I have not the sligh.
test doubt about it.

Now, Sir, one of the hon. Members
also referred to the progress which is
taking place in the world in spite of
various failings. The United Nations,
is, to a very great extent, a deli~
perative body and not really that kind
of body which can enforce even the
collective will of the people of iLe
world and so on. In various fields
progress is undoubtedly taking place.
so, it is not that we are living m a
static world, The hon. Member re-
ferred to the problem of Law of the
Sea. Now, 1 am happy to say that so
far as the concept of a common heri-
tage of mankind is concerned, it has
been accepted by all the countries of
the world at the Law of the Sea Con-
ference, it has been accepted, univer-
sally accepted—that so far as very
valuable reserves which are lying in
the deep sea bed are concerned,
minerals, copper, manganese etc., are
the huge wealth existing in the sea-
bed which cannot be imagined or cal-
culated. It is a huge wealth. 1t is &
very happy augury that all the coun-
{ries of the world together have ac-
cepted the common heritage principle
irrespective of the tfact whether some
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countries are lsnd-locked or not.
Even the landlocked countries wh.cit
do not have any shore, which do not
have any coastline, they bave been
regarded as the rightful partners to
this common heritage of mankjnd.

It is another thing as to what re-
gime should be established for the
people of the world, what should be
the common heritage and how ib:y
should be made to participate by get-
ting an honourable and a fair treat-
ment in all the benefits that are arising
from out of these resources lying in
the deep sea-bed. For that purpose,
these conferences, talks and discussions
are going on still and, some day, there
could be some success in all ‘hese
deliberations so that the world is un-
doubtedly moving towards the rea-
lisation on the part ot every country
that the future is bleak, not merely for
smail countries, not merely for the
poor countries, not merely for the
black countries but the future is aiso
bleak for the entire mankind. The
world is becoming increasingly inter-
dependent and, therefore, that realisa-
tion is there. And it is a happy
augury and I have not the slightest
doubt particularly, since the mover of
the Bill happens to be Shri Kamath.
And, perhaps, in our own life.time,
this idea will take concrete shape and
the situation will emerge in which it
will be honourable even for India to
take a lead for the Indian people in
that direction. But, a premature lead
sometimes is a self-defeating step.

SHRI HARI VISHNU KAMATH:
This is only a step now.

SHRI SHANTI BHUSHAN: The
question is whether that step can be
profitable or that step can be a con-
stitutional one. So far as the Direc-
tive Principles in Article 51 are con-
cerned, they are quite consistent. India
being a sovireign nation.

But, so far as this new principle is
concerned, g0 long as India subscri-
bes to the principle and so long as its
Constitution subscribes to the principle
of the national sovereignty, would
it be possible for the Government to
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work towards the surrender of any
part of its soverigily? This is a tec-
hnical aspect of the matter. I know
that whenever there ig progress, when-
ever revolution takes place, then thcie
are some such inconsistencies and ano-
malieg which must arise and which do
arise. But, those are the ano-
malies which can be brushed away.
Therefore, I would like—I would re-
quest— the hon. Mover also to ponder
over this. I know he has already done
a great service to highlight this very
important aspect. It ig important not
merely for India but also for the
whole world, for the entire humanity.
He has highlighted it in his inimitakle
style already. He has rendered a
great service. (Interruptions). I
would request the hon. Mover to pon-
der over these aspects also because
there are stages. First stage is to
highlight the problems of the people
of the country; the people will discuss
and they will move in those direc-
tions. They will induce the people of
the other countries also to move in that
direction. Perhaps, then the time will
come when a more concrete step
would also be in order. It might be
profitable and might not be self-defeat-
ing. It would not have the kind of
risks of facing the tec'.” sbhjections
etc., etc. which this Bill n _... bave to-
day.

With these words, Sir, I appeal to
the hon. Mover to very kindly not
press hig Bill at this time on this occa=
sion.

SHRI HARI VISHNU KAMATH:
Mr, Chairman, Sir, six weeks ago, on
the 10th of March, to be precise, the
Minister for Law, Justice and Com=~
pany Affairs made q similar speech
supporting almost in toto my Bill
seeking to amend the Constitution -
with regard to Article 352, one of the
emergency provisions of the Constitu-
tion. He then made a similar appeal
saying that a Bill, a more comprehen-
sive Bill would be brought. On the
wnole, it seems a long incubation
period, a long gestation period.

SHR! SHANTI BHUSHAN: It s
being done now,
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SHRI HARI VISHNU KAMATH:
That is perhaps coming. And, to-day
also he has made g gimilar appesl, in
all humility—he need not have used
these words -‘humility’ snd all that;
we are good friends, he has appealed
to me to withdraw the Bill having sup-
ported it almost in toto, 1 cannou
follow, ] cannot comprehend, with tne
mengre intelligence that God has en-
dowed me with, the logic of his argu-
ment. When all our heritage points to
one objective, one goal, from ancient
timeg to the present-day of Mahatma
Gandhi, Jawaharlal Nehru ang Shri
Aurobindo and even as late as in 1977,
Shri Morarji Desai and Shri Atal
Behari Vajpayee, shall we Jive or
continue to live, with a lie in our soul
and prove false to our heritage and
go on saying that we don't want to
lead the world now. 1 would only ask
you to take a step. Last time also I
said the same thing, namely, ‘one step
was enough for me’, as Mahatma
‘Gandhi used to pray:

One step enough en me,

The night is dar.

1 do not see the distant scene,
One gtep enough for me”.

1 want the hon. Minister to have the
courage, not merely stage a command
performance here, and say ‘yes, 1 do
accept’. And if he doeg accept this
Bill, let him not stand on false prestige
that this jg a Private Member's Bill
and say this is the difficulty, that is the
hurdle, and on some pretext, empty
pretext, sppearg as counding brass and
tinkling cymbal. I would not use the
strong word ‘hyprocrisy’ but it borders
on that. Don't say, we do accept the
principle of this World Government,
World Union ang g1l that. But, these
are the difficulties.

The orly reason that is advanced
against the Bill, is Sovereignity,
that our sovereignity will be in
danger. Are we living to-day in
the 20th century with the 19th century
ideas of sovereignty? For instance,
when we signed the Law of the Sea,
We accept the limitation of territorial
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waters. Suppose ' we ' were totally
sovereign. We should have made it
100 to 200 miles.  We had to accept
lmitations. Bt iz a curtailment of
your sovereignty. I do not want to
waste the time of the House by citing
a number of instances.

Mahatma Gandhl gaid that when the
whole world was bloodshot with vio-
lence, we would stand for non-violence,
Shri Morarji Desai, our Prime M‘nis-
ter, gaild recently ‘let the whole world
manufacture agtomic or nuclear wea-
pons, but we ghall not go in for that.'
That is the spirit which §5 needed to-
day. That needs courage—not merely
a petti-fogging, 1 will not say, lawyer's
spirit. What is needed is statesman-
ship, visionary quality and courage
ang the will to lead. I do not want
them to jead the world to-day; they
should take a step forward. do not
wish to take the time of the House.
But, here is what Shri Morarji
Desai said when he welcomed the
British Prime Minister, the Honoura-
able James Callaghan. This ig the
latest speech. Shri Atal Behari Vaj-
pPayee also made a speech on October
4, 1977. 1 was present. This is what
the Prime Minister, welcoming the
British Prime Minister, gaid on the
9n of January, in the Central Hall
here. What did he say? I quote:

“We took over from you the par-
liamentary structure with some
necessary modifications, mostly due
to the fact that we are multi-reli-
gious, muilti-linguistic nation. In
our case, Tennyson’s dream of a
Parliament of Man, a Federation of
the World, became realiged.”

I suppose this ns the correct version
of his speech. I would 1ike to read
one exerpt from what Mahatma
Gandhi said in hig speech delivered
on 9th March 1936. Before that, I
would quote what Jawaharlal Nehru
said in his speech in the Constitutent
Assembly—] was present on that oc~
cagion—on August 14, 1947, g grest
speech ‘trust with destiny® speech. T
quote: What did he gay:
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o %And 30-we have'to labour and
mk-‘lurd, give reality to our
-dveams, Those dreams are for India
but they are also for the world, for
all the nations and people are too
closely knit together today for any-

one of them to imagine that it can
Hve apart.

“Peace has been gaid to be indivi-
sible; so isg freedom, go is prosper-
ity now, and so also is disaster in
thig One World that can no longer
be gplit into isolated fragments.”

In the printed debates it is put in
capital letters, One World.

Earlier in Lahore, delivering the
Presidentia] address from the Con-
gress gaddi, in 1929, Pandit Nehru
said;

“Having attained our freedom

I have no doubt that India will
welcome all gttempts world co-
operation and federation,

He said so, fifty years ago, in 1929
and we are here working to take one
smal] step.

..Having attained our freedom
I have no doubt that India will wel-
come all attempts at world coopera-
tion and federation and will even
agree fo give up part of her own
independence to a larger group of
which she is an equal member.”

1 ask the Law Minister to mark the
words; he was perhaps at school in
1929.

SHRI C., M. STEPHEN (1dukki):
Do not quote Nehru.

SHRI HARI VISHNU KAMATH:
T quote whatever is good there is good
in everybody; even in you. “I welcome
all attempts at world cooperation and
will agree even to give up part of
our independence to a larger group of
which our country iy an equal mem-
ber,” that is what he said. He was
Pprepared a surrender, voluntarily, a
part of our sovereignty, it comes to
that. What is my objective today.

(Amdt) Bill iy

in thig Bill? - No gurrender of sov-
ereignty. At the moment what do ‘I
want the Government to say amd do?
My hon, frienq Shri Mavalankar
tightly said that the articles com-
prised in the Chapter on Directive
Principles are regarded as plous hopes,
a long string of piousg hopes and aspi-
rations, if not latitudes, but let us say,
hopes and aspirations. They are not
binding. The hon. Minister rightly
said that they are not enforceable in a
court of Jaw; they cannot be binding.

on the Government. The State ghall
endeavour to....’ That js how the:
article begins. If man does not endea-

vour, what iz he for? Does he deserve
to be regarded as man at all? I a man
does not endeavour in some direction
or other, good, bad or indifferent, gome
endeavour in the direction of making
money, some in the direction of ac-
quiring knowledge and some in the
direction of acquiring power, but
it he does not endeavour, he is dead;
he is not glive; there will be stagna-
tion if he does not endeovour. That
is why I have asked the State ie.

the Government to endeavour to col-
laborate, The earlier portions of the
article are:

“The State shall endeavour to
(a) promote international peace
and security;

(b) maintain just and honourable
relationg between nations;..”

I will not read the other two also.
The last one I want to add now by
way of this Bill is:

“The State shall endeavour to
collaborate with other nationg for
the early formation of a World
Constituent Assembly to draft the
Constitution for a World Federal
Government.”

That is the very humble objective of
this Bill. So long as the State does
not want to endeavour in this direc-
tion, what are gll the empty promis-
es, ampty statements that have been
made by the Minister just now viz.
that he standg for it, it ig good, it is
a good idea. I do not want him to-
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give  lead, I want him to endeavour.
He does not want to endeavour! He
wants to sit quite sit pretty on that.
That ig perhaps what he wants to
do in the coming years, at least as
far as I can see.
o

SHRI SHANTI BHUSHAN: People
‘would endeavour.

SHRI HARI VISHNU KAMTH:
With you or without you? With you
it possible and without you if neces-
sary. People will endeavour in their
own direction.

SHR] VAYALAR RAVI (Chirayin-
kil): How much time is given for the
hon, Member? Do not make the oth-
er hon. Member lose his chance of
moving hig Bill. Of course, this Bill
is very important. The whole world
is watching it. But the other
hon. Member should get his chance
to move nig Bill

MR. CHAIRMAN: He hag still got
six minutes,

SHRI HARI VISHNU KAMATH: As
we all know, the annual world ex-
penditure on armies and armaments
today has already reached a stagger-
ing figure of 400 billion dollars and
about four hundred thousang scien-
tists and engineers are engaged in res.
earch to find still more deadly wea-
pons.

AN HON. MEMBER: Including neu-
tron bombs.

SHRI HAR] VISHNU XAMATH:
Yes I agree. That is why I want to
find, we want to find a way out. (In-
terruption). You can suggest gnother
way, I am prepared to accept t.

Therefore, I would suggest, 1 would
request and I would appeal to the
Minister and his colleagues, senior
‘colleagues, all of ug here, this side
and that side, right, left and centre,
ves, I said, T make no distinction, I
appeal to all, dl] Members, Jet us
train our sights, let us train our
minds on to a higher plane and to a
higher tteal, to a new international
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economic order, to which the Minis-
ter of State in  the Ministry of
External Affairs, Shri  Samarendra
Kundu, my good 0ld friend and party
colleague has referred already. But,
Sir, a new international economic
order is not possible, in my humble.
judgement, with a new inter~
national political and Constitutional
order; they go together; they are in-
terlinked, and one is not possible
without the other. Therefore, we
should think of the international
political order also simuiltaneously
with the international economic order.
That is why, the External Affairs
Minister in the United Nations, spoke
of both; he did not say ‘economic.
order’ alone, but ‘political order’ also
in his speech at the United Nations.
Let us, therefore, strive to seek, to
find, and not to yield. I have one
sporting offer to make and that is it
the Minister is responsive,~he is
attentive I know,—but if he is res-
ponsive—I know the chords of his
heart, of his inner being, but the is
here to speak on behalf of Govern-
ment. Pehraps personally, outside,
he may hold a different view. I
have, therefore, a sporting offer to
make because under the rules it
would have to be moved formally
today. The Bill could be held in
abeyance, or, informally, if the Chair
permits me, a motion can be moved.
for circulation of the Bill for elicit-
ing public opinion in the country. If
that is acceptable to the Govern-
ment, that would be an honourable
solution for dealing with this Bill.
And jn the mean time, we could, on
our own, send it to foreign countries
also to get the opinions of those coun~
tries, of those governments, right
from Peking to Moscow, to Paris, to
London and to Washington, (Inter-
ruptions). To Africa and Asia. If
this is not acceptable to the Govern-
ment, I am sorry I cannot withdraw
this Bill, ag it will go against my
conscience. I cannot live with a lie
in my soul, and T am prepared to face
the ronsequences of the decision I gm

taking, ang it is one of the few great
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.disues in which I have lived and
moved and had my being for the last
80 yearg or more.

MR. CHAIRMAN: Mr. Kamath,
_your time is over now.

SHRI HARI VISHNU KAMATH:
My time is not over, 8ir. It is now
five minutes to six.

SHRI SHANTI BHUSHAN: I
would again appeal to the hon. Mem-
ber not to press this Bill. As the
hon. Member himself has heard me,
I have expressed the fullest mgree-
ment to each word that he has said.
1 have only expressed certain diffi~
culties that perhaps today is not the
right stage. The hon. Member could
still be there so that I would again
and again appeal to him with folded
hands not to press it.

(Interruptions)

SHRI HARI VISHNU KAMATH:
I appreciate his appeal, but I am
sorry my inne- voice does not permit
me to withdraw the Bill,

SHR! SHANTI BHUSHAN: May I
make one more suggestion with your
permission? Let the Bill remain in
abeyance with no further action so
that jt may remain as it is.

SHR! HARI VISHNU KAMATH:
Does it mean that it will be in deep
freeze, or what does it mean? In cold
slorage?

MR. CHAIRMAN: In that case the
motion will have to be moved by
some one.

SHRI C. K. CHANDRAPPAN
(Cannanore): Mr, Chairman, I have
one submission to make. Since the
subject matter of the Bill ig so very
important that it needs greater con-
sideration if the Minister agrees, why
not we send this Bill for circulation?

(Interruptions)

SHRI HARI VISHNU KAMATH:
He should not stand on false prestige.

SHRI KANWAR LAL GUPTA:
May I request you to decide the fate

of the Bill this way or that way, so
that my Bill may be taken? Other-
wige, the time will be over,

SHR]I PABITRA MOHAN PRA-
DHAN (Deogarh): This is g very
fmportant Bill. The Government's
mood is known end the hon. Mem-
bers's mood is known. As it has not
been fully discussed, I appeal to both
of them that the time should be ex-
tended so that other Members can
express their opinion.

SHRI C. K. CHANDRAPPAN: Mr.
Chairman, the mover of the motion
will agree if I formally move that
this bill be circulated.

MR, CHAIRMAN: There is no
motion. e

SHRI C, K. CHANDRAPPAN: 1
move it I am strictly within the ruley
of procedure to do it. I can more that
the bill of Shri Kamath be circulated.

SHRI P, K. DEO: It can be moved
that the bill be circulated to elicit
public opinion, by the first day of the
next session. (Interruptions)

MR. CHAIRMAN: There is no
motion before the House.

SHRI C. K. CHANDRAPPAN:
This js the motion.

MR. CHAIRMAN; If it is the will
of the House, it is all right.

SHRI C. K. CHANDRAPPAN: 1
will give it to you, Sir.

SHR1 PABITRA MOHAN PRA-
DHAN: I move for more time being
given to the bill, for us to have a
fuller discussion on it, because it is
an important bill.

MR. CHAIRMAN: Mr.
what is your opinion?

SHRI SHANTI BHUSHAN: There
is a motion for extension of the time
for the debate. Let time be extended.

SHRI KANWAR LAL GUPTA:
There is no question of extension of
time. (Interruptions)

Minister,
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MR. CHAIRMAN: One by one,
Pplease.

SHRI SHANTI BHUSHAN: I am
very sorry. With great respect to
whatever has been said, 1 don't find

myself in a position to agree to any
motion for circulation.

SHRI C. X. CHANDRAPPAN:
How can he say that he does not
agree?

SHRI HARI VISHNU KAMATH:
Let the House decide it. (Interrup-
tions)

SHRI BIJU PATNAIK: May 1
submit that if the House agrees, this

may be postponed to some other
convenient date for a fuller dis-
cussion?

SHRI VAYALAR RAVI: On a
point of order, Sir.

SHRI KANWAR LAL GUPTA: 1
may be allowed to introduce my bill.

MR. CHAIRMAN: You will be
able to do it only when this bill is
disposed of. :

18.0 hrs.

SHRI BIJU PATNAIK: I am sure
that the House wil] agree that the
bill be taken up for further discus-

sion on some other day. (Interrup-
tions)

SHR] VAYALAR RAVI; My point
of order is......

MR. CHAIRMAN: The Member has
replied. The time is over now. There
is no question of that,

SHRI KANWAR LAL GUPTA: I
move that the time be extended by
another ten minutes.

SHRI VAYALAR RAVI: If you ac-
cept Mr. Chandrappan's motion....
(Interruptions) **

MR. CHAIRMAN: The time allot-
ted is only upto 6 o clock.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The
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Speaker haa said that the other busi-
ness should be taken up at 6 p.m.
Therefore, the House should proceed
to take up the further business listed
in the Order paper.

MR. CHAIRMAN: May 1 put the'
motion? to vote? (Interruptions)

SHRI K. GOPAL (Karur): I am
on a point of order. The Speuker has
gpecifically ruled that this discussion
should be finished and a decision
taken to-day itself. Why extension
of time? Please decide whether the
motion of Mr. Chandrappan is ac-
cepted by the House. Later on, Mr.
Kamath’s bill can be considered. -

SHRI RAVINDRA VARMA: The
Speaker had said that the other
businegs should be taken up at 6 p.m.
Discussion under rule 184 should be
taken up now.

MR. CHAIRMAN: What has Mr.
Kamath to say? May I put this to
vote?

SHRI KANWAR LAL GUPTA: If
you want to extend the time.... (In-
terruptions)

MR. CHAIRMAN: The time allot-
teq is only upto 6 p.m. The time is
over.

SHRI KANWAR LAL GUPTA:”
You allow me to introduce my bill.
That is the practice, Sir. (Interrup-~
tions) 1 move that the rule be
waived. I should be allowed to move
my bill.
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SHRI C. K. CHANDRAPPAN: We
have to dispose of Mr. Kamath’s bill.

" SHR1 HAR1 VISHNU KAMATH:
“Unless and untill his bill disposed of,
one way or the other, or postponed
to the next day—along with Mr.
Gupta’s bill, of course by 15 days, the
debate may be adjourned.—Because
it is already 6 o’clock—you cannot
iake the vote now. The House hus
not decided earlier. The House
.should have decided, before 6 p.m., to
sit beyond 6 p.m. I am not a stickler
for rules; but if the Chairman and
the Minister are sticklers for rules, I
would suggest that the only way is
to have a motion adopted by the
House to the effect that the debate
‘be adjourned to the next day—along
with Mr. Gupta's bill. His bill will
-also come along with mine.

SHRI BIJU PATNAIK: There is a
motion moved by the hon. Member.

SHRI VAYALAR RAVI: We have
already taken more time. I request-
ed the Chairman earlier, when 20
minutes were there, to go before it
was 6 p.m. to look at the time and
say how much time he was allowing.
The Chairman said that at 5 minutes
to 6 pm., he will stop it. He knew
that Mr. Kamath will go on speaking.
‘It was the duty of the Chairman. It
is such an important bill. There is a
motion of Mr. Chandrappan. I say
that the motion moved by Mr.
‘Chandrappan should be put to vote.

SHR1 C. K. CHANDRAPPAN:
With your permission I move.... (In-
terruptions)

MR. CHAIRMAN: Now the Minis-
ter of Parliamentary Affairs. (Inter-
ruptions) 1 have called Mr, Ravindra
Varma.

SHRI RAVINDRA VARMA: Mr.
Chalrman, the time allotted for Pri-
vate Members' Business expires at
68 pm. It has expired at 6 p.m. Now

the suggestion is that since neither
the discussion on the bill, nor the
motion of Mr. Pabitra Mohan Pradhan
hag concluded, the time cen be ex-
tended and the bill taken up on the
next day allotted for the Private
Members' Business. In the mean-
while, the question of my hon, friend,
Shri Kanwar La] Gupta’s Bijll arose,
There have been precedents in the
past of an hon. Member being allow-
ed to move it, and then the discussion
being taken up later. We have,
therefore, no objection to this proce~
dure.

SHRI KANWAR LAL GUPTA:
Sir, with your permission,...

SHRI C. M. STEPHEN: We do not
want it. You cannot set up danger-
ous precedents. How can it happen?
When a Bill is pending...... (Inter-
ruptions)

SHRI P. K. DEO: A Bill is bal-
lotted for two days. This is the first
day. 9o, it will come up again, and
will not lapse.
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MR. CHAIRMAN: No, that cannot
be done. We have to take up the
other item on the agenda.
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Now Shri Tridib Kumar Chaudhuri
will place on the Table the report of

the Committee on Public Under-
takings.

SHR1I KANWAR LAL GUPTA:
8ir, you put the motion to the House.
Let the House decide it.

MR. CHAIRMAN: The Minister of
Parliamentary Affairs has not moved
any motion. So, the question does
not-grise. Now Shri Chaudhuri,

SHRI KANWAR LAL GUPTA:
Sir, at 6 O'Clock we have a special
business. There cannot be any other
discussion, except the discussion on
the law and order situation. Under
the rules it cannot be done.

SHRI VAYALAR RAVI: No other
business can be taken up between 6

and 8 p.m. You should have done it
before.

MR. CHAIRMAN: I understand
that the Speaker has mlready allowed
it. He has given him permission.

COMMITTEE ON PUBLIC
UNDERTAKINGS

SI1XTH REPORT AND MINUTES

SHRI TRIDIB CHAUDHURI (Ber-
hampur); I beg to present the Sixth
Report of the Committee on Public
Undertakings on Galloping Rise in
Foreign Tours and costs thereof un-
dertaken by the officials of the Pub-
lic Undertgkings and minutes thereto.

18.10 hrs.

MOTION RE: LAW AND ORDER
SITUATION IN THE COUNTRY

MR. CHAIRMAN: Mr. Stephen,

SHRI SHAMBU NATH CHATUR-
VEDI (Agra): When an item is not
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concluded, it automatically goes to the
next day, and Mr. Kanwarlal Gupta...

SHRY C. M. STEPHEN (Idukki):
That item is over.

MR. CHAIRMAN: Let Mr. Stephen
speak.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): You have done great
injustice to me,

MR. CHAIRMAN: No, I have not
done. Mr. Speaker was not in fovour
of suspending the rules.

SHRI C. M. STEPHEN: 1 rise (o
move the motion standing in my name,
I wish the motion was framed the way
it was published in the Bulletin of
April 17th. I am very clear in ny
mind, and I hope that this motion re-
flects a national concensus, irrespective
of party differences. In the Bulletin
dated 17th April the motion reaa like
this:

«“That this House is deeply con-
cerned and takes serious note of the
fast deteriorating law and order silu-
ation throughout the country, result-
ing in large-scale loss of life and
injuries to the citizens through lathi-
charges and police firings.”

MR. CHAIRMAN: There are only
two hours. How much time will you
take?

SHRI VASANT SATHE (Akola): it
should be extended by one hour.

SHRI C. M. STEPHEN: Maximum 20
minutes, if nobody interrupts me.

Against this motion you will find &
galaxy of names. Besides myself....

SHRI RAM DHAN (Lalganj): On a
point of order. He has read another
motion. :

SHR! C. M. STFPHEN: I have only
moved the motion standing in my
name. I have already said it. I am
not moving any other motion.



